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DELHI LEGISLATIVE ASSEMBLY

BULLETIN PART -1

(Brief record of proceedings)

Monday, 15" April, 2002/ Chaitra 25,1924 (Saka)

Hon’ble Deputy Speaker in Chair.
Pandemonium in the House due to slogan shouting by Members.

House adjourned for ten minutes.

House reassembled.
Members of the Opposition continued to raise slogans and in spite of Chair’s
request refused to resume their seat. Chair named the following Members and
asked them to withdraw from the House for the day:
Dr. Jagdish Mukhi _
Shri Harsharan'Singh Balli
Shri Ram Bhaj ‘
Dr. Harsh Vardhan
Shri Nand Kishore Garg: . .
Shri Jai Bhagwan Aggarwal
Shri Puran Chand Yogi
Shri Naresh Gaur
. Shri Sahab Singh Chauhan
10. Shri Mohan Singh Bisht
" 11. Shri Avinash Sahney
12. Shri Ravindra Bansal
13. Shri Sushil Chaudhry
14. Shri Brahm Singh Tanwar

LN U B W=

House adjourned for five minutes.

House reassembled.

Ruling on notice of Calling Attention Motion: Chair informed the House that
a notice of Calling Attention Motion had been received from Dr. Jagdish
Mukhi regarding a statement by the Leader of Opposition in the Lok Sabha and
other Congress Leaders casting aspersions on the Prime Minister. However, the
Chair ruled that as the subject matter did not concern the Government or Delhi
Assembly, the same has been disallowed. :

Question Hour:

Starred Question 227 was asked and replied.

Replies to Starred Questions 228-246 and Unstarred Questions 100-112 were
laid on the Table.

Special Mention (Rule 287):

The following Members raised matters under Rule 287:
L Ch. Shishpal
2. Shri Veer Singh
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/ 3. Shri Amrish Singh Gautam
4. Shri Surender Kumar
5. Dr. (Smt) Kiran Walia

Introduction of Bills: .
1. The Minister of Health, with the leave of the House, introduced, ‘The
Delhi Municipal Corporation (Amendment) Bill, 2002, (Bill No.6 of
2002). _ _
2. The Minister of F inance, with the leave of the House, introduced, ‘The
Delhi Sales Tax (Amendment) Bill, 2002°(Bill No.7 of 2002).

Consideration and Passing of Bills:

The Minister of Finance moved that ‘The Delhi Sales Tax on right to use
Goods Bill, 2001 (Bill No.4 of 2002) be considered. '

The Motion having been adopted, the Bill was considered clause-wise.

The following amendments were moved.

1. Amendment of Shri Arvinder Singh Lovely, Shri Bheeshm Sharma,
Shri Mukesh Sharma, Shri Kanwar Karan Singh was moved by Shri
Arvinder Singh Lovely, that in section 2(g) of the Bill the definition of
‘Government’ be substituted as ‘Government means the Government of
NCT of Delhi’ instead of ‘Lt. Governor of Delhi referred in Article
239AA of the Constitution,’ '

The Minister of Finance explained the position and requested the Member

- to withdraw the amendment. Shri Arvinder Singh Lovely withdrew the
amendment with the leave of the House.

2. Amendment of Shri Mukesh Sharma in Clause 4 was moved by Shri
Arvinder Singh Lovely: “Add proviso:

‘Provided also that where in respect of any goods or class of goods, the
Government is of the opinion that it is expedient in the public interest so to
do, it may, by notification in the official gazette, direct that no tax shall be
payable under this Act in respect of such goods or class of goods, subject to
such restrictions and conditions as may be specified in the notification.’

The Minister of Finance agreed to the amendment.
The amendment was put to vote and passed.

3. Amendment of Shri Mukesh Sharma in Clause 4, Clause 5(1), Clause
5(2), Clause 5(2) proviso, Clause 5(3) and Clause 7(6) was moved by Shri
Arvinder Singh Lovely that the words ‘one Lakh’ wherever it occurs may
be substituted by ‘4 Lakh’. o

The Minister of Finance agreed to the amendment.

The amendment was put to vote and passed.

4. Shri Arvinder Singh Lovely moved amendment of Shri Mukesh Sharma
in Clause 5(1) (a): “The words ‘31* day of the March, 2001 be substituted
by the words ‘31" day of March, 2002

The Minister of Finance agreed to the amendment.

The amendment was put to vote and passed.

5. Amendment of Shri Mukesh Sharma in Clause 5(1)(b) was moved by

Shri Arvinder Singh Lovely: “That the words “1* day of April, 2001° be
substituted by the words ‘1* day of April, 2002.°
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The Minister of Finance agreed to the amendment.
The amendment was passed with the leave of the House.

6. Amendment of Shri Mukesh Sharma in Clause 5(1) proviso was moved
by Shri Arvinder Singh Lovely: “That the words ‘1% day of April, 2001’ be
substituted by the words ‘1* day of April, 2002.”

The Minister of Finance agreed to the amendment.

The amendment was passed with the leave of the House.

7. Amendment of Shri Mukesh Sharma in Clause 8 was moved by Shri
Arvinder Singh Lovely: “Add proviso to sub-clause 3 to Clause 8 as,
‘provided that the Commissioner or any other authorized officer may allow
payment of arrears of tax in installments as prescribed.”

The Minister of Finance agreed to the amendment to the extent that the
Commissioner alone may allow payment in installments.

The amendment as agreed to by the Minister was put to vote and adopted.

7. Amendment of Shri Mukesh Sharma in Clause 15 was moved by Shri
Arvinder Singh Lovely: “that a new Clause be inserted after Clause 15
~ as follows-
‘Power to exempt: the Government shall be empowered to exempt tax on
right to use any goods by notification in the Official Gazette.’
The Minister of Finance agreed to the amendment.
- The amendment was passed with the leave of the House.

The Minister of Finance rﬁoved that ‘The Delhi Sales Tax on right to use
Goods Bill, 2001 (Bill No.4 of 2002) as amended by the House be passed.
The Motion was put to vote and adopted.

5 3.33 Short Duration Discussion:
PM  Shri Arvinder Singh Lovely initiated discussion on the pathetic state of MCD
and Government Hospitals in the Capital and phght of patients and public.
The following Members participated:
1. Shri Shadi Ram
4.00 House adjourned for tea-break
PM '
4.39 House reassembled.
PM
(Debate on short duration discussion continued.)
3. Smt. Meera Bhardwaj
4. Dr. (Smt) Kiran Walia
§. Shri Charan Singh Kandera
§. Shr Naseeb Singh
B. Shri Amrish Singh Gautam
“¥. Shri Veer Singh
The Minister of Health and Urban Development replied to the Debate.
5.46 The House was adjourned up to 2.00 PM of 16" April, 2002
PM
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